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SUPREME COURT OF I

RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal

(From the judgenent and order dated 16/12/2010
of the H GH COURT OF JUDI CATURE AT ALLAHABAD)

W NDSOR PARK RESI DENT WELFARE ASSCCI ATl ON
VERSUS

VI CE CHAI RVAN, GHAZI ABAD DEVELCOPMENT
AUTHORI TY & ORS.

(Wth appln(s) for exenption fromfiling O T.,
interimrelief and office report)
Dat e:

CORAM :
HON BLE MR JUSTI CE AFTAB ALAM

SECTI ON Xl

NDI A

(Givil) No(s).13021/2011

in CMAP No. 65358/ 2008

Petitioner(s)

Respondent ( s)

directions, prayer for

05/11/2012 This Petition was called on for hearing today.

HON BLE MRS. JUSTI CE RANJANA PRAKASH DESAI

For Petitioner(s)
Dr. Rajiv K Dhawan, Sr.

M. Santosh M shra, Adv.

Adv.

For Respondent (s)

P.S. Patwalia, Sr. Adv.
Pradeep Aggarwal , Adv.
Uresh Pratap Singh, Adv.
Ruchi Kohli, Adv.

Lal Pratap Singh, Adv.

Adv.
Adv.

Kri shnanand Pandey,
Antrendra Kr. Choubey,

Gaurav Bhatia, AAG
Gaut am Tal ukdar, Adv.
Amt Singh, Adv.

M. GYV. Rao, Adv.
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Jai Deep, Sr. Adv.

Ram Ni was, Adv.

Vi kram Si ngh Arya, Adv.
M. Ni kil esh Ramachandr an,
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Adv.
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M. Pradeep M sra, Adv.

the Court made
ORDER

UPON heari ng counsel

Put up for final disposal
Perm ssion to file additional

| (N. S. K. Kamesh)

I
| Court Master |
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the follow ng

on February 20, 2013.

docunents to both sides.

| | (Sneh Bal a Mehra)

| Court Master






